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notice to the Tribunal with copy ofsuch representations shall simultaneously be served

upon theApplicant Company, failing which, it shall be presumed that the authorities

have no representations to make on the proposals.

8. The Applicant Company submits that the Scheme is an inbound merger in relation to

the merger of the Transferor Company 1 and the Transferor Company 2 with the

Transferee Company under the provisions of Sections 230 to 232 and 234 of the

Companies Act, 2013. The Transferor Company I was incorporated on 29th day of
March. 2016 under the provisions of Mauritius Companies Act, 2001. The Registered

Office of the Transferor Company I is situated at C/o CIM Corporate Services Limited,

Les Cascades, Edith Cavell Street, Port Louis, Republic of Mauritius. The Transferor

Company 2 was incorporated on l5th day of February, 2008 under the provisions of
Mauritius Companies Act, 200l.The Registered Office ofthe Transferor Company 2 is

situated at C/o CIM Corporate Services Limited, Les Cascades, Edith Cavell Street,

Port Louis, Republic of Mauritius.The Applicant Company submits that the approval

of the Reserve Bank of India shall be obtained for the proposed Scheme before the

final hearing ofthe Company Petition.

9. The Applicant Company shall file the aflidavit of service in the Registry that

directions contained in clause 7 have been complied with.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)
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